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the case in person, has invited our attention to an
order passed by the Central Administrative

[ribunal Principal Rench dated 13.12.99 in OA-2058/98

(Hakim Wadudul Hasan VS. U0T and others), wherein

based on the Delhi High Court order dated 27.1.99 in
Hakim Sved Ahmed’s case (supra), respondents were
directed te send his ACR dossiers tco the UPSC for
~ronsideration for purposes of regularisation, on the
ground that Hakim Wadudu! Hasan could not be denied
direction similar to that accorded to Hakim Sved

Ahmed .

3. Nothing has been brought to our notice which

would materially 1ifferentiate the applicant’s case

from the cases of Hakim Sved Ahmed and Hakim Wadudul
Hasan In the circumstances, this OA is disposed of
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daocsciers of the applicant to UPSC for consideration
for purposes of regularisation. These directions

(Kuldip
Member(J

ingh)
Vice Chairman(A)



